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CENT RAL ADMINISTRATIVE TRIBUNAL GUWAHATE BENCH
- 0.A No 140 of 2005.

DATE OF DECISION: 15.06.2005 .

Shri Chaten Rigzin | APPLICANT(S)
MrJ.L.Sarkar* ' ADVOCATE FOR THE -
h APPLICANT(S)
VERSUS -
U.0.L&Ors. - RESPONDENT(S)

Mr. A. K. Chaudhuri, Addl. CGS.C.’ ~ ADVOCATE FOR THE

* THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.- N
THE HON'BLE MRK.V.PRAHLADAN, ADMNISTRA’I‘IVE IMEMBER

1. -Whether Reporters of local papers may be aliowed to see the
Judgments'?

2. To be refem ed to the Reporter or not?

3. Whether then' Lordshlps wish to see the falr copy of the
Judgment?

4. Whether the Judgment is to be circulated to the other
' Benches? . .

degmeﬁt_-delivered by Hon'’ble Vice Chairman.

- RESPONDENT(S)
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CE_NTRAL ADN'IINISTRATIVE TRIBUNAL, GUWAHATi BENCH.
_ Original Application No. 140 of 2005. :
Date oé Order: This, the 15th Day of]uné 2005
 THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON'BLE MR K.V.PRAHLADAN, ADMINISTRATIVE MEMBER

Shri Chaten Rigzin |

Working as Additional Commxssmner _

Central Excise Commissionerate. :

Dibrugarh. _ ' _ . ... Applicant.

By Advocates S/Shnj L. Sar kar & S. Nath
- Versus - . _

1. Union of Indla
Represen ted by the Secretary (Revenue)
Ministry of Finance
Department of Revenue
North Block, New Delhi.

2. ~ Central Board of Excise & Customs
" (through its Chairman)
North Block, New Delhi.

3." Chief Commissioner
Customs & Central Excise
Shillong Zone
Crescens Building
M.G.Road, Shillong-1.

4. ‘Commissioner of Central Excise
Lane F, Milan Nagar , o
lerugarh Assam SRR ... Respondents.

' ByMr A K. Chaudhurl AddL.C.GS.C.

~ ORDER(ORAL)
SIVARAJAN, L(VC): |
o ‘The applicant is working - as Ad.diAtionél Commissioner,
Central Excise Commission-erate; Dibruéarh from 6.1.2003 on his
transfer. from Mumbai. The applicant is preseﬁtly ag_grievéd by his
transfer frorﬁDibrug’arh t6 Kolkatah as per order dated 10.6.2005

(Annexure-D). According to the applicant, when he was transferred
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froin Mumb’ai_ to N. E. Region he was allowed to retain the residential -

accommodati‘dn provided' to him in Mumbai to enable his 'family-

!

members to resxde there the chxldren of the apphcant are studying in

Class VIII and XII at Guru Nanak Khalsa College, Mumba1 under the

Maharashtra'Board of Educatlon M.umbal if the applwant has to

relinquish the quarter in Mumbai that would jeopardize the academlc |

careers of his chlldren It is also stated that the present transfer order

has been 1ssued only to help a few persons who made representatlons"

~ before the respondents It is stated that transfer have been effected

pursuant to the representatlons filed - by some of the officers to the

detrxment of thls applxcant and s1mllarly s1tuated _persons. It is also

stated that the apphcant having completed two years of serwce in the"

N. E. Reglon.had a_p_phed.for choice p‘ostlng i.e. to Mumbai and that
ignoring the s’.ai'd reqdest he has been transferredl to Kolkata |

2. We have heard Mr. J. L. Sarkar, Iearned counsel for the
applicant and Mr A. K Chaudhur1 learned Addl C. G. S. C. for the

respondents Slmllar cases in regard to transfer and postmg of '

Supermtendent in the Custom and Central Excise Department have

came up before us wherem the "partles submitted that transfers are

effected in the month of June agamst the well accepted norms for
whxch it is stated that transfer and postmg will be effected only during

March/April of each year. It is also pomted out that transfers are

effected to the detrlment persons by issuing transfer orders based on

I the representatlon made by other ofﬁcers We have dlsposed of the

said O.A.s directing the apphcants therem to make representatlons

before the concerned authorltles poxntlng out the 1rregular1tles

3. \ In this case also it is seen that transfer order (Annexure-D) .

has been 1s_sue,d mainly consrdermg the representatxons made by
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certain Additional Commissioners and Joint Commissioners of Custom

N

and Central Excise (paragraph 3 of Anniexure-D). We are not sure as

. to whether the r‘espondents haVe afforded opportunity to all the

Additional Commnsuoners/]omt Commissioners  to make
representations seekmg for transfer by obtaining option for choice

postmg or otherwxse

»

4., Accordmg to the apphcant he had compieted requlslte

period of service m the North Eastern Region for gettmg choice

postmg'and .had made'arequest in that behalf. Why his requ_est was

| not consider;ed";is,not known. That apart, if the transfer of the

applicant tofKolkat_a as per the impugned order is sustained, he will

have to vacate the residential accommodation provided to him in

- Mumbai Wthh would result in adverseiy affecting the educatlon of his

,chlldren at Mumbai Keepmg in mlnd the limited Jurisdiction of this

Tribunal in “the matter of» mterfermg with the transfer and postmg of
Government 'ofﬁcers except in case “where there is v1olation of
statutory rules or aiiegatlon of maiaflde we are of the view that this
apphcatlon can. be disposed of at the admisswn stage ltself with
dlrectlons Accordmgly we dxrect the applicant to make a. detailed
representatlon before the Secretary (Revenue) Ministry of Finance,

Department of Revenue, Centrai Board -of Excise & Customs within a

~ ~period of two weeks from today. If such a representation is received,

the said authority will'oonsider the same and pass appropriate orders

keeping in mind the observatlons made hereinabove and in
accordance thh law within a period of two months thereafter. Smce
we are prima fac1e -satisfled that the transfer of the applicant from

Dibrugarh, N. E. Region to Kolkata will adversely affect the education -

of the children of the applicant studying at Mumbai if the applicant is

\
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asked to vacate tne residential accommodation provided to him on

l
account of thls transfer we dlrect the respondents to retam the

?

apphcant in the present statlon until a decision on the representatlon
. ,

..

is taken. .
The Ongmal Application- is dlsposed of as above. The
apphcant w1l§ produce thxs order along with the representatlon before _

the G_overnment for compliance.

('K.\%VRAHLADAN):- - ( G.SIVARAJAN )

ADMINISTRATIVE MEMBER = =~ VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH

0A. 4D /2005
Shri Chaten Rigzin
— VS —

Union of India & Ors.

That the applicant is working as Additional Cbmmissioner, Central Excise
Commissionerate, Dibrugarh. He was posted to Dibrugarh w.e.f. 06/01/2003.

That the applicant was transferred from Mumbai to the North Eastern
Region of India in 2003 as per the prevalent policy of the Govt. of India for the
North East Region as per the policy and the applicant has retained quarter at
Mumbai and left his family there so that his children’s education is not hampered.

That the applicant’s son T.Y. GERIL RIGZIN, is now studying in Class XII
in Guru Nanak Khalsa College, Mumbai under the Maharashtra Board of
Education, Mumbai. If the applicant is transferred to Kolkata, he has to relinquish
the quarter in Mumbai and would thereby jeopardize the academic career of his
son at this crucial juncture.

That the applicant being in the North Eastern Region is entitled to be
posted back to the place of his “"choice”. The applicant opted for “Mumbai”
where his family is retained. Accordingly he submitted his “option’ to the CBEC.

The aforesaid transfer order has been issued without application of mind
ignoring the existing policies of transfer and posting to the North Eastern Region
and vice versa. The applicant has been posted out of the North Eastern Region
without taking into consideration the facts and his ‘option’ under the transfer
policy. Moreover, the said transfer order has been issued on 10/06/2005
violating the deadline stipulated in the transfer policy.

The transfer order has been issued on 10/06/2005 with a direction to
submit compliance report of relieve of officers by the 15 June 2005 and thus
denying natural justice to make legitimate representation (11" and 12" June
being holidays). This depicts hasty action and colourable exercise of power.

If the applicant is transferred to Kolkata at this very crucial juncture he
will suffer irreparable loss.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

( An Application Under Section 19 of the Administrative Tribunals Act, 1985 )

0.A. No. (0 /2005

Shri Chaten Rigzin
Working as Additional Commissioner,
Central Excise Commissionerate,

Dibrugarh.
...................... Applicant
Vs
1) Union of India represented by the
Secretary (Revenue),
Ministry of Finance,
Department of Revenue,

North Block, New Delhi.

2) Central Board of Excise & Customs
(through its Chairman)
North Block, New Delhi.

3) Chief Commissioner,
Customs & Central Excise
Shillong Zone '
Crescens Building
M.G. Road, Shillong -1

4) Commissioner of Central Excise
Lane F, Milan Nagar,
Dibrugarh —~ Assam.

.; ...................... Respondents

This application is made against the order of transfer No. 91/2005 dated
10/06/2005 issued by the Central Board of Excise & Customs (CBEC), in violation
of the norms of transfer and the directives regarding the transfer and posting in
the North Eastern Region in particular.
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2. Jurisdiction

The applicant declares that the subject matter of this application is withi
the jurisdiction of this Hon’ble Tribunal.

3. Limitation

The applicant declares that the subject matter of the application is within
the time limit prescribed under Section 21 of the Administrative Tribunal Act,
1985.

4, Fa the

4.1 That the applicant is a citizen of India and as such is entitled to the rights
and privileges guaranteed by the Constitution of India.

42 That the applicant is @ member of the Appraisers Group ‘B’ Service and
promoted to Group ‘A’, IRS (C&CE) Service in 1990. His history of posting is
_given below:

SI. No. Post held Station From To

Senior Superintendent,
Customs Preventive, Gorakhpur
Asstt. Collector, Customs

I Gorakhpur | 20.01.90 | May'91

II Preventive, Varanasi Varanasi | 27.05.91 | June'94
m éﬁi&%‘;}g‘;’“““er' Central Noida | 11.07.94 | June'98
v gsgt‘;?nf‘(’;\?r';;ﬁif“e' of | Mumbai | 0107.98 | 0ct'00
\' Efgsu;y Commissioner, Central Mumbai Nov ‘00 Nov ‘02
VI

Additional / Joint

Commissioner, Central Excise Dibrugarh | 06.01.03 | Till date

4.3 That the applicant during his present tenure has been posted at Dibrugarh
w.e.f. 06.01.2003. Now, he is working as Additional Commissioner. That the
applicant was transferred from Mumbai to North East Region on the basis of the
Policy of Govt. of India.



4.4 That the Govt. of India’s Policy on the transfer and posting of the North
East Region bestow certain special concession and service benefits to the officers
transferred to the North East Region. The Policy inter alia, states that —
a) will be fixed tenure of two years.
b)  On completion of fixed tenure the officer will be posted to a station
of his choice. | |
C) Facility of retention of Govt. accommodation at the last place of
posting (so that family and children could lead a normal family life
undisturbed).
Copies of the relevant instructions are
enclosed as Annexure — A1 & A2.

4.5 That the applicant as per the above stated policy retained the Gowt.
accommodation at Mumbai as his children were studying in the Sixth and Tenth
Standard. '

4.6 That the applicant’s children are now studying in the Eighth and Twelfth
Class in Mumbai under the Maharashtra Education Board. ‘

47 The Central Board of Excise & Customs (CBEC) under the
Department of Revenue, Ministry of Finance, has recently formulated a New
Transfer Policy for Group ‘A’ officers of the Indian Revenue Service (Customs &
Central Excise). This transfer policy as mandated in the instruction itself, shall
come into effect from the 1% April 2005.
Copy of the Transfer Policy CBEC 2005 is
enclosed as Annexure — B

4.8 That pursuant to the New Transfer Policy, the CBEC had called for options
for postings from all individual Group-A officers of the Indian Revenue Service (C
& CE). ' '

49 That your humble applicant accordingly submitted his option on
'02.04.2005 (Copy enclosed). The relevant portion of your applicant’s option is
reproduced below:-
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V,

"3. ( Question in the Transfer proforma) If you want posting to a

particular station, name the five different stations in order of

preference and give reasons — (Answer):- Mumbaij.
Reasons being (a) 1 have completed my tenure of
posting in North East. Therefore, as per DOPT’s
instruction, I am entitled to be posted to a place of my
choice, and (b) My son is studying in the XII Class
(Science) in Khalsa College, Matunga, Mumbai. It is of
utmost importance that he is not disturbed at this
crucial juncture of the academic year. So I should be
posted to Mumbai.”

Copy of Option / Transfer Proforma submitted
to the CBEC is enclosed as Annexure — C.

4.10 That the order of transfer No. 91/2005 dated 10/06/2005 has been issued
under which a number of Group ‘A’ officers have been transferred from one
station to another. The name of the applicant also features against SI.No. 243 of
the said order. The applicant has been transferred and posted to Kolkata. It is
stated that this order of transfer has been issued as a routine exercise of power
and has been done without application of mind. The existing policies of transfer
and posting in particular of the officers posted in the NE region have not been
taken into consideration while issuing the common transfer order and as a result,
although, the applicant is protected under the prescribed transfer policy, has
been transferred out of the present place of posting without taking into
consideration the facts and his option under the transfer policy.

Copy of the Transfer Order dated 10/06/2005
is enclosed as Annexure — D.

4.11 That the applicant during his tenure of hardship posting in the North East
Region has sincerely and diligently served despite being away from the family,
on the implied promise in the ‘North East Transfer Policy’ that after completion of
the “tenure” in the North East Region, he would be posted to a place of his
choice. Accordingly, he has opted for a posting at Mumbai where his family is
retained. The order No. 91/2005 dated 10/06/2005 issued by the CBEC has
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denied the applicant what is due to him thus violating the principles of
promissory estoppels.

4,12 That the applicant’s son Master T.Y. GERIL RIGZIN is studying in the XII
Class in the Guru Nanak Khalsa College, Matunga, Mumbai under the
Maharashtra Education Board. As per the Education Policy ‘of the respective
States, migration at XII Standard is not permitted. Thus, if the applicant is
transferred to Kolkata, he is compelled to surrender the retention of his
accommodation at Mumbai, where his family is staying and his son’s academic
career will be jeopardized and cause irreparable loss to the applicant.

Copy of the Reading Certificate is
enclosed as Annexure - E.

4.13 That your humble applicant is aggrieved at the manifest injustice meted
out to him on the following grounds -

(@) That the CBEC by not accepting the “Option” of the applicant has
denied the promise made in the North East Region Policy. Thus
violating the promissory estoppels. '

(b) That the applicant as per the North East Policy of transfer has
retained the Govt. accommodation at the last place of his posting
and his children are studying in the Eighth and Twelfth Class in
Mumbai. By not accepting the applicant’s option by the CBEC in
violation of its own Policy, the academic career of his children is
under jeopardy. '

(c) Besides, the impugned transfer order is also not in conformity
with the present transfer policy of the CBEC considering the fact
that Para 5.8 of the New Transfer Policy of the CBEC states that the
officers, after completing their tenure in the North Eastern Region
‘will get preference in posting to stations of their choice’.
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4.14 From the above, it appears that while issuing the transfer order, the CBEC
has not taken the National Policy of Transfer on North East as well as its own
Transfer Policy into consideration.

4.15 The delay in issuance of the Transfer order is in violation of CBEC's own
deadline under Para 2.1(g) stipulating that — All Annual Transfer orders shall
normally be issued by 30" April, and, in any case, not later than 31% May of the
year”. The impugned transfer order, if implemented, will cause irreparable harm
and loss to the applicant, as his family who were allowed retention would be
rendered homeless because his son will be writing Maharashtra Board’s Twelfth
Examination and cannot be shifted.

4.16 The impugned transfer order has been issued on 10/06/2005 with
direction to submit compliance report of relieve of officers by the 15" June 2005
and thus denying natural justice and opportunity to make legitimate
representation (11" and 12" June being holidays). This depicts a very hasty
action and speaks of the colourable exercise of power under camouflage.

4.17 That the said transfer order has been issued whimsically, and arbitrariness
is writ large in the facts and circumstances of the case and as such is violation of
the Articles 14 and 16 of the Constitution of India.

4.18 That the said transfer order is neither in public interest nor office exigency
demands such transfer and facts and circumstances of the case demonstrate that
wholescale transfer order has been issued without considering the individual
circumstances of the officers, particularly hardship posting already served by the
applicant and as such the transfer order is not just and fair and is not within the
ambit of fair administrative action.

4.19 That while issuing the transfer order, the applicant’s well-reasoned,
legitimate option for posting has not been considered in utter disregard of the
factual evaluation of the hardship entailed in the remote area posting and
existing Policy extending choice return posting avowed for serving in North
Eastern Region. This shows the insensitive attitude of the CBEC towards the
employees working under.



5.1 For that the order of transfer has been issued in violation of the directive
of posting and transfer of the applicant, who has completed mandatory tenure of
posting in NE region.

5.2  For that the order has been issued totally ignoring the consideration of the
“choice station” posting admissible to the applicant on his return posting from
the North Eastern Region. /

5.3  For that the order has been issued ignoring the hardship of the family who
have been staying separately for the last years and the academic interest of the
child of the applicant. -

5.4 For that the transfer order has been issued totally bypassing / ignoring the
policy of transfer 2005. |

5.5 For that the transfer order is not in public interest nor in exigency'of
service or reasonable administrative ground. ‘

5.6  For that the order of transfer being arbitrary and whimsical is violative of
the Articles 14 and 16 of the Constitution of India.

5.7  For that the order of transfer is not just and fair.

5.8 For that malice in law and malice in fact is explicit in the facts and
circumstances of the case.

5.9 The impugned transfer order, if implemented, will cause irreparable harm
and loss to the applicant as his family is already separated for the last two years
and his son is studying in the Twelfth Class under the Maharashtra Education
Board and as per the Education Policy of the States, migration in the Twelfth
Class is not permitted.

5.10 For that the order of transfer is result of colourable exercise of power.
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5.11 For that in any view of the matter the applicant is entitled to the relief
_sought for.

6.  Details of the remedies exhausted.

The applicant declares that there is no other efficacious remedies under
any rule and this Hon'ble Tribunal is the only forum to adjudicate the subject
matter. However, he has filed representation / option without any result.

7. M n revi filed nding with any r A

That the applicant declares that he has not filed any case on the subject
matter before any court, forum or any other institution.

8. Reli ht for.

Under the above facts and circumstances, the applicant prays for the
following reliefs: |

8.1 The order of the applicant (S..No. 243) in the impugned transfer order
dated 10/06/2005 be modified.

8.2 The applicant may be allowed to be posted to his choice of posting i.e.
Mumbai where his family is retained.

8.3 Any other relief or reliefs as the Hon'ble Tribunal may deem fit and
proper.

The above reliefs are prayed for on the grounds stated in para 5 above.
9.  Interim relief.

During the pendency of this application, the applicant prays for the
folldwing interim reliefs:



s

9.1 The transfer order dated 10/06/2005 of the applicant( SI.N0.243) be
suspended/stayed and he may be posted to his choice place of posting i.e.
Mumbai. : ‘

9.2  Any relief or reliefs as the Hon'ble Tribunal may deem fit and proper.
The above reliefs are prayed for on the grounds stated in para 5 above.
10.  This application is filed through the advocate.

‘11. Particulars of Postal Order:

()  IPO No. . o8 | 33887

(ii) Date of Issue TR S
(iiy  Issued from G HPor
(iv) Payable at T MHPon

12.  List of Enclosures.

As per Index.

................................... Verification.
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I, Chaten Rigzin, son of (L) Tikum Ram, aged about 50 years, a resident
of Dibrugarh, do hereby verify that the statements made in paragraphs 1,4, 6 to
12 are true to my knowledge and statements in para 2,3 and 5 are true to my
legal advice and that I have not suppressed any material fact.

And I sign this verification on this 13" day of June 2005.

( CHATEN RIGZIN )
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APPENDIX -9 4

INCENTIVES FOR SERVING IN REMOTE AREAS j

[G.l, M.F., O.M. No. 20014/3/83-E, 1V, dated the 14th December, 1983, read wi(:1 oM.

No. 20014/3/83-E. 1V, dated the 30th March, 1984, 27th July, 1984, G.I, M.F., U.O. No. 3943-E.
.1V/84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. 1V, dated the 31st January,

1985, 25th September, 1985, U.O. No. 824-E. 1V/86, dated the 1st April, 1986, O.M. No.
20014/3/83-E. 1V, dated the 29th October, 1986, O.M. No. 20014/3/83-E. IV/E. 11 (B), dated the
11th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16/86-E. IV/E 11 (B),
dated the 1st December, 1988 and O.M. No. 11 (2)/97-E. 1l (B), dated the 22hdduly, 1998,]

I

Allowances and facilities admissible to various categories of civilian
Central Government employees serving in the North-Eastern Region compris-
ing the States of Assam, Meghalaya, Manipyr, Nagaland and Tripura and the
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Nicobar

Islands and Lakshadweep Islands. These orders also apply mutatis mutandis
to officers posted to N-E Council, when they are stationed in the N-E Region

and to the civilian Central Government employees including officers of All .

India Services posted to Sikkim. N

(V) Tenure of prtitherutation:'
“There will be a fixed tenure of posting 3 years at a time for officers with
service of 10 years or less and of 2 years at a time for officers with mote than
10 years of service. Periods of leave, training, etc., in excess of 15 days per
year will be excluded in counting the tenure period %rd years. Officers, on

completion of the fixed tenure of service mentioned above may be considered
for posting to a station of their choice as far as possible.

The period of députa’ﬁon of the Central Government employees| to the
States/Union Territories of the North-Eastern Region, will generally b for 3

* years which can be extended in exceptional cases in exigencies of public ser-

vice as well as when the employee concerned is prepared to stay longer. The

- admissible deputation allowance will also continue to be paid during the

period of deputation so extended.-

(i) ‘Wéightage .fo_r: Central deputatibn/training abroad andjspecial
" 'mention in Confidential Reports: - - '

Satisfactory performance of duties for the prescribed tenure in the North-

East shall be given due recognition in the case of eligible officers in thle matter
of— : ' _ ‘
‘ ' []
(a) promotion in cadre posts; A
(b) deputation to Central tenure posts; and

(c) courses of trair}ingabroad.

© oRainiEnhih
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" The genefal requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-
serving cases of meritorious service in the North-East..

A speciﬁc‘cntxy shall be made in the CR of all employees who rendered
a full tenure of service in the North-Eastern Region to that effect.
, : UX ‘

Cadre authorities are advised to give due weightage for satisfactory per-

' formance of duties for the prescribed tenure in the North-East in the matter of

promotion-in the cadre posts, deputation to Central tenure post and coutses of

 training abroad.

(iii) Special (Duty) Allowance: - | o
Central Government civilian employees who have All India transfer lia-

 bility will be granted Special (Duty) Allowarnce at the rate of 12 % % of basic
. Pay on posting to any station in the North-Eastern Region. Special (Duty)
“ Allowance will be in addition to any special pay and/or deputation (duty)
- allowance already being drawn without any ceiling’on its quantum. The con-
- | dition that the aggregate of the Special (Duty) Allowance plus Special
 Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per
month shall also be dispensed with from 1-8-1997. Special Allowances like

Special Compensatory (Remote Locality) Allowance; Construction Allow-

. ance and Project. Allowance will be drawn separately.

The Central Government civilian employees who are members of Sche-

i duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-

ance under this para. and are exémpted from payment of Income Tax under
the Income Tax Act will also draw Special (Duty) Allowance.

NOTE 1.— Special duty allowance will not be admissible during periods

' of leave/training beyond 15 days at a time and beyond 30 days in a year. The

allowance is also not admissible during suspension and joining time.
NOTE 2. — Central Government civilian employees, having ‘All India

. Transfer Liability’ on their posting to Andaman & Nicobar Islands and Lak-
- shadweep Islands are, with effect from 24th May, 1989, granted ‘Island Spe-
cial Allowance’ in lieu of ‘Special (Duty). Allowance’. See Orders in Section
|- V of this Appendix. - | o :

(iv)=Special Cqmpensatof.‘y Allowance: N :
The recommendations of the Fifth Pay Commission have been accepted
by the Government and Special Compensatory Allowance at the revised rates

“have been made effective from 1-8-1997. ~

' For orders regarding current rates of Special Compensatbry
+ * allowance—See Part V of this Compz’lation{-}HR’A and CCA

(v) Travelling Allowance on first appointment: ‘
Irf?félg}k'ation of the present rules (SR.105) that travelling allowance is not

| admissible for journeys undertakén in connection with initial appointment, in
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Concessions when posted to N
~ North-Eastern Regnon, etc.
' [Swamy s —FR & SR, Part 1.

. Certain spec1a1 concessions and service' beneﬁts are adrmsslble to

officers transferred to the North-Eastern Region and Union: Territories listed
~ below and to officers posted to North-Eastern Council when they are stationed
in the Notth-Eastern Region. These concessions. are also admissible to those
on :{eputation to State Governments of Manipur and Tripura:

1. Assam G 6. Arunachal Pradesh

2. Meghalaya " . 7. ‘Mizoram’

3. Manipur . - 8. Andarrian and Nicobar Islands
4. Nagaland =~ . 9. Lakshadweep (L & M) Islands
5. Tripura . - 10, Sikkim -

1.T. A and Jommg Txme '

(a) On first appointment.—For Joumeys to take up. initial appomtment
T.A. will be admissible to the Govemment servant. and h1s faxmly for the total
distance as bclow— . : _

For journey by rail S 'SecdndCIass fare,

| For journey by road " Ordinary bus fare.
For journey to take up appointment ‘

in A & N/L-& M Islands .. = Free sea passige plus rail’bus
— S fare as above for journey
within mainland up to the

port of embarkation.: .

(») On transfer -—If the farmly does not accompany the Govémment ser-
vant, he will be paid T.A. on tour for self only for the transit period.and will be

itted to carry personal effects up to rd of his entitlement at Government -
cost; or can' have the cash equivalent og cartying ,rd .of his entitlement or the
difference in ‘weight of the pcrsonal effects he is dctually carrying and 4rd of his
entitlement, as the case may be, in lieu of the cost of transportation of baggage.
Coxinposne Transfer Grant will be admissible in any case.

If the fannly accompanies him, he can draw the existing T. A including
the lcost of transporting personal effects to his maximum entitlement i irrespec-
nve of the actual weight carned

0
g
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" - | These provisions apply also for thcrctum journey on transfér: back from
the North-‘Eastem.RCgion/Union Territory. S :

. side to a station in the N-E. Region and vice versa. It is not applicable from
. one|station tc‘)‘Aanothc‘r,withiﬁ the rqg'ipn;- L

| (c) Road mileage for transportation of personal effects.— Higher rate
of a&]owancc as for *A’ class cities, limited to the aétual expenditure, will be
‘adntissible to all Government servants for transportation of personal effects on

ransfer between two different stations in-the North-Eastern ‘Region/Union -

_Territory not connected by rail irrespective of the fact whetheér they are having
All India transfer liability ornot. - . S S

. '|(@). Joining ' tinie while proceeding ‘on/returning, froffi leave.—
Government ‘servants proceeding on leave from the.place. of posting in the

Region to a' place outside the Region are entitled for the joining time as

- follows:— TR T AR _
. |(a) If the ﬁldce of posting in the Region'is not a réiﬁb{é locality.— -
| ()~ When the journey time between -~ No joining time is
. theplace of posting and-the place * .admissible.
: - outside the Region is 2 days orless. = = = _

(i)  When the journey time referred to ~ Joumey time in éxcess -
. in(i)above is more than 2 days.  of2 days is allowed as
o T g e,
. (b) If the place of posting in the Region is a remote Ié'c:‘zli’t)ﬂ—-—-Q -

~ locality to the specified station. - isallowed as free joining

(i) . Period of travel fromthe ~ Journey time in excess of
. Specified station to a place - 2 days is allowed as
outside the Region. = - -additional joining time.

" ++ This ,éoﬁcéssiénf‘is also admissible whén the Gov"erhmén‘t«:sgryants return
*ﬁom{leave. e S

| 2. Leave Travel Concession

(a) Government servant who leaves his famil

transfer T.A. for the family will have the option to choose— A
fither: The existing LTC to Home Town oiice in a-block of two
calendar years; T o .
. Or:" _The concession for himself once a year from the station of
‘ . posting "to_his Home Town or place. where the family is
residing, and in addition concession for the family (restricted.to
the spouse and two dependent children only)-also to travel once
. a year from the place of residence to the employee’s station of

posting. .

s concession is admissible only ini cases of transfer fiom a Station out-

o Period of travel from the remote* - Journey time as piést:riﬁed .

y behiind and doés not avail .

7y
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L) In addition, Govemment servants and fénﬁlics po"Stedv'.i'n the Region

- will be entitled to LTC on two additional occasions during their entire service

areer as ““Emergency Pgssagc-Concegsionf"‘éhd_‘intended to enable them and
families (spouse and two'dependent children) to travel to their Home Town or

v-vshm'on of posting in-an emérgency.. These :additional - passages will be

issible by the entitled mode and class of travel as for normal LTC.
@ Travel by air.— Officers drawing pay of Rs. 13,500 and-above and -
jeir families (spoiisé and two dépendént childrén = up to 18 ‘years for boys

K '_dnd 24. years :‘I‘f"pr'- gitls) mayperform the abdvé LTC journeys by air as

L [ St
“i: .. Between stations

~mphal/Silchar/Agartala/_

low— .

Officers posted in

(i)’ = Andaman and'Nicbar Islands | Port” Blair - and Kolkata/
‘ o , Chenpai -~ .

@)  Lakshadweep’ " - . | KavarattiandKochi

T * Tenuré
(a).Fixed_lT'ehuref-*-;f';: o
_ ()  For staff vnthsemce of 10 yeér’s-:i)rllcsé - Three years
_ (if)-  For staff with:more than'10 years of service. Two years

" kxcluded in counting the tenure period. Howeéver; the period may be extended
. in exceptional cdses-in iexigencies of public service or ‘when the employee - .
. lconcerned is prepared to stay longer. Deputation allowance will be admissible

during the extended period also. _ _

(b) Station of cholce on completion of ténure.— On completion of the
fixed temure, officers may be ¢pnsidcred-for posting to a station of their choice
4 Weightage for promotion, etc. -

(@) Eligible officers shall be given due fecognition in the matter of—
'(i)‘}‘.,pfbmotidﬁ' in éﬁdig'bos'ts';-_ | s '
(if) deputation to Central tentre posts;and.

[
‘ E (iif) courses of training abroad.

: (b) The general requirement of at,least-thxée years’ service in a cadre post
' between two Central teniure deputations may be relaxed to two years in cases
of meritorious service. - o ' ‘

‘employeges who refider full tenure of service.’

Period of :léave‘,i-"t';‘tiaij;‘iing‘;‘:""eté}, in excéss: of 15 days per year will be

(c) Entry in CR.—A specific entry .sh‘ail ’be made .in the CR of all

—

S
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' |5. Childrén’s Edication Allowanée/Hostel Subsidy
1t th children do s accorpany the érployoe; CEA will be admissibl

up to|class XII to children studying at the Jast station of posting or any other - .

station where-they reside. If such children are put in hostels, Hostel Subsidy

- will be admisgible without other restrictions. The: ¢oncession is admissible to

the officials. transferred from one place to-another within the North-Eastern
Regicim also. . . vl ‘ A
- * 6. Benefit of Two HRAs:
Central. ‘Government -employees posted to the specified States/Union
Termitories from outside the N-E Region who are keeping their families in

“rented houses or in their own houses at the last.place of posting outside the

N-E ghegion, will be entitled to HRA admissible to them at the old station, and
also iat the rates admissible. at the.new place of posting: in case they live in
hired private accommodation irrespective of whether they have claimed trans-
fer T.A. for family or not.subject to the condition:that hired private accommo-
dation or owned house at the, Jast station of posting is put to bona fide use of
the members: of the family. Thes¢ concessions are admissible also to those
posted to Andamsn and Nicobar Islands and Lakshadweep. .

. |Those employees who ‘have! fiot been posteﬁ‘jf't’o"thc.N-E Region from
sutside the N-E Region-aré not entitled to this benefit.

| A Rétcniioii‘réf Quarters/Telephone
(d) Government accommodation.—The facility of reterition of Govern-

" ment accommodation will continue to be availfél’bi’é‘:.x. Licence Fee will be

¢hatged. at normal rates. whether the accommodation. retairied is the entitled

typé or below the entitled type; The facility of retefition will be admissible for

’ _thrée yeéars beyond the normal permissible period of retention.

" the llast station will be ‘allowed to be retained ofi the condition that the rental

()} Résidential"teleﬁhbhé" in the last station.—Residential telephone at

andf all ‘other charges are 'rpaid by the officer coricetned.—Appendix-9.
; . 8.Special Allowances
Section 6. N R S _
(b) Special. (Duty) Allowance/Island Speécial Allowance.—Employees

who have All India Transfer Liability: on posting ‘to (i) any station in the
Notth-Eastern Region comprising the States of Assam, Meghalaya, Manipur,
Nagaland, Tripura,'Amnac_hal Pradesh, Sikkim and Mizoram. will be granted
Special (Duty) Allowance, d " (if) any station in the Island Territories of
Andaman, ~ Nicobar and Lakshadweep will be. granted Island Special
Allowance. (For rates and conditions governing the grant of these allowances

'~ sed under ‘Compensatory Allowances " in Section 6).

o'
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i (@) Sp:"eéial:}(tfbmpensit'oty (Remote Localit&) 'Allo_wance.;- Please see

B
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 TRANSFER POLICY. - CBEC

2005

TRANSFFR/ PLACEMENT POLICY FOR GROUP 'A’ OFFICERS OF A)O :
THE INDIAN REVENUE SE RVICE (C & CE)
INTRODUCTION : :
1.1 The Ministry of Finance has taken major |n|t|at|ves for tax, rcforms

1.2

1.3

including reform of tax: administration with-an emphasrs on reducing
inter-face between tl.e tax payers and admlnlstratson imparting
greater r.ansparency and mmrmmng discretion so as to ensure
efficicncy and rccoqmtlon of mcrll and honcgty

The <ucLcssfufunplementatlon of tax reforms dcpcnds on the
efficitency of the dehvery system. A s«gmfrcant contributor to the
effectiveness of the' administrative machinery:is a credible human
resource development policy, which offers opportunities for
excellence and career advancement through a proper placement
strategy.. ‘ .

The existing placeme ,pplic'y has been in place. fOr over a decade.

. Based on the experlence ‘of .its |mplementat|on a.review of the

present system. of transfers and postings was carried out.
Accordingly, a new Transfer/’ Placement Policy (herein after referred
to as the Transfer Policy). .for Group "A-Officers. of IRS (C&CE) has
been formulated. The- ,w' transfcr/p|acemcnt policy shall come into
effec; from 1% Aprll 2005

SAuENTFEATURESbFTHISTRANSFERPOLICYT

2.

a) -~ The sahent features of this -
- Transfer are as follows: a) All
transfer.and Dostmgs of Grotp ‘A"
© officers 0f} IRS (C&CE) shall be
effected by the: Board/Placement
Committeg or on their .
recommendation as stated -
e herelnaft'er»i"i.”, :

b) "The Transf er pollcy has been L
' formulated* for offlcers at dlfferent
“levels;
) Al stations -ﬁav,e been categori'ze'd

in three clasées and tenure of stay
_m drfferent classes of statnon has
_ been prescrlbed L

a - .."A“- Dosl‘s.- "b'een drvmcd rn"” .
. “two categori s, namq\/ Soﬂﬁltlve E
. '\d Nen- qC‘nﬁm\/e

e) . LAl posts l.ave been Ci m qnmcdns
fipld and non freld posts. i

) "‘Gumelunec for dealrng with T
different types of compassronatc
“grounds” cases have been lard '

down.; R ‘

g) Al annua‘-lvtrf‘an'éfer ordeérs shatl be

normally issued by 30" April and, -

TN




2.3

2.4

in any case, not later than 31%
May of the year.

A correct and complete-database is a sine
qua non for operationalising the Placement
Policy. CBEC shall ensure that the database
containing the profiles of all Group 'A’ officers
is regularly updated.

| All grievances arising out of the

implementation of This Transfer Policy shall
be addressed in accordance with the
guidelines issued by the Department of
Personnel & Training, only after the officer
‘has joined his new assignment.

. [ ]
.~ This Transfer Pelicy shall not be applicable to-
. the transfer of Chief Commissioners
. /Directors General.

3.0 THE BOARD/ PLACEMENT COMMITTEE:

3.1

3.2

3.3

3.4

The Board will recommend proposals for
posting of Chief Commissioners /Directors
General and Commissioners for approval of

the Government i.e. Finance Minister through .
. Revenue Secretary and Minister of State

(Revenue). Joint Segretary (Administration),
CBEC will serve as Secretary to the Board for

~ this purpose.

. The Placement Comrnittee will be the final

authority for transfer of officers below the
rank of Commissioner, provided the case falls

- within the purview the existing guidelines..
.. After the proposals are drawn up and

i . approved by the Board, the Chairman shali
. consult MOS (R) before giving effect to the

annual transfers proposals. Approval of the
Government will be required in case a

© deviation from the eX|st|ng guidelines has to
. be made:

The Placement Committee shall consist of the
following: -

) Chairman;

b) Member (Personnel and
Vigilance);

c) One Member of CBEC to be

nominated, in rotation, by the
.Chairman of the Board for a
‘period of six-months; and

d JointSecretéry (Admn.) posted
in CBEC as its Member-Secretary

The minutes of the meetlng of the
Board/Placement Committee shall be drawn
up and approved by all Members within 24
hours in a meeting (not by circulation). These

', must be approved by the competent

: authority, within thirty days.
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4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS

/ 4.1

4.2

4.3

4.4

4.5

e mer s Rt s

In'case of Commissioners and Chief
Commissioners/ Directors General, the Board
will recommend both the station of posting -
and the specific charge.

Officers below the rankyof; Commlssmne'ruwull inn
be placed at the disposal of ‘the Chief
Commissioner/ Director General concerned,

for further deployment. While considering the
officers for further deployment, the Chief
Commissioner/Director General shall keep in
mind the old cycle of posting of the said

officer consude;mg which Board has placed

that officer at their disposal.

The normal practice is transfer on promotion.
In individual cases this may give rise to
hardship. Hence, this may be decided by the
Board/Placement Committee. For this
purpose, the grant of Senior Time Scale/Non
Functional Selection Grade shall not be
treated as promotion.

Directly recruited / newly promoted Group 'A'
officers shall be given intensive training in
accountancy for a period of 2-3 months
during the period of probation / upon '
promotion. Upon completion of training,
directly recruited officers shall be normally
posted to a class 'A' station, whereas the
officers promoted from Group 'B' to Group 'A'’
shall, on promotion, be transferred out of the
station in which they were previously
working, unless the balance service is less

than three years. Further, in view of the

sensitive nature of the job, Appraisers, on or
after promotion to the post of Assistant
Commissioner, will not continue to remain
posted in the Commissionerate which
exercised jurisdiction over the Customs
House on whose cadre they were originally:

‘borne.

As far as possible, an officer shall spend the .

" first nine years of his service on field posts.

All posts in the Commissionerates of _
Customs, Central Excise, Service Tax and the
Directorates of Revenue Intelligence and
Central Excise Intelligence have been
categorized as field posts. Officers upto and

_including the rank of Commissioners shall
‘ordinarily be posted on field assignments for

at least 5, 3 and 2 years respectively, in each
of the first 3 decades of their career
respectively. During the first six years, the
officer shall not ordinarily be given a posting
outside the department or sent on a
deputation, and should be given exposure in
Central Excise, Service Tax and Customs
branches, as far as gossible. After completing

*4
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4.7

six years of service, an officer may be posted
to the Board as an Under-Secretary

As far as possible, the senlor most officer
may be posted as the Executive
Commissioher. However, once posted, a
commissioner will not-be-moved out of: the
executtve charge merely because an officer
senior to him has replaced the hitherto junior

{ _non-executive Commissioner at that station.

The officers will, as far as possible, be
rotated- between the Customs and Central
Excise branches every twoyears and
adequate experience in Service Tax branch
will also be ensuted as far ds possible. This

" shall be done dfter the Annual Transfers have

been effected. At stations where there are
separate Chief*Commissioners of Central
Excise and Customs, a committee of all such
Chief Commissioners ‘shall collectively decide
on the rotation between the two branches at
that station. At other stations, local rotation-
will be done jointly-py the Chief
Commissioners who exercise control over the
posts located at that station.

5.0 CLASSIFICATION OF STATIONS FIXATION OF TENURES OF POSTING AND
ROTATION BETWEEN THEM ’

5.1

5.2

5.3

USRS

The various stations where Group ‘A’
ofﬂcers may be postéd have been
categonzed as Class ‘A", Class '8' and Class
'C' [Annexure I-1II]. Such categorization. .
.is based-on the twin criteria of revenue - -
collection and the number of Commassuoner
Ievel posts at a statson :

The categorization of stations may be’
changed by the Board with the approval of
the Government

The States in the, country have been divided
into 4 areas viz. Eas\t West, North and '
South [Annexure IV]. An officer shall not
serve in an 'area’ for more than a total of
14 years (hereinafter referred to as a cycle)
during his.entire tenuré up to and including
the rank of Commissioner of which tenure in
an 'A’ station shall be for a maximum of 6 -
years. The tenure shall not be less than four
years in a’'Class 'B' station and not less than
two years'in a Class.'C' station. The
maximum total tenure of an officer in all
Class 'A' stations dufing his service upto
and including the rank of Commissioner
"shall be 16 years. The tenure of posting in .
Customs Overseas Intelligence Network
shall not exceed three years. A stay of more
“ than nine months in a-station (to be .
computed-as on 31% December of the
previous year) will be treated as a complete
year, and the length of the period of stay
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5.5

5.6

shal be counted from the date ofjomlng,f’l'-

An, officer: ‘posted in Class ‘A’ or 'B". statiof,

can opt'to move to a lower category st:atlon .

“after he has. completed at least half hIS
tenure in-that’ statlon

An officer shall be-.rot’ated between th:ev-.vv"f‘

three difierent classes of stations. After - -

completing one-cycle of postlng the officer

shall be moved to another-arca. Furiher, ass

far as ‘possible, an officer shall scive in at
least two areas of the country viz. North,

" South, East, and West;, diring his cercer L

upto and lﬂClUdlﬂg the: rank of
COmmlSSlOﬂer : ,
[]

It may be clarified that an officer can be
posted from a Class "A’;station to a Class' B

or Class 'C’ statiorm (not necessarlly in that

-order) in any other area and vice versa,
provided that if he had been posted in that L

area earliet, a minimumi period of 2 years
should have elapsed before he can be . -
posted again to the same area (called
coollng off period). .

‘ Alt postlngs in the Board and deputallon to '

technical posts in the Department of
Reveéenue, Central_Economuc Intelhgence
Bureau-(CEIB), Enforcement Directorate, ™
Authority for Advance Rulifigs (AAR),

" Competent Authorltles (CAs) Appella t'c

Tribunal fof Forfeited Property (ATEP),
Customs, Excise andl Séfvice Tax Trllmnal

(CESTAT) and Settlement Comnmsron shall j
not count towards calculatlon of stay ata . -

particular'station/area but may be SO
counted at the option of the-officer.
However, ai officer who: has been on
deoutatlon to any oneof the aforesaid -

bodies shall not ordmarlly be conSIdered for-

another deputation to any of the aforesald
orgamzatlons When an. offlcer applies for...
clearance for a postlng on deputatlon hls
previous history of postlngs will be

considered while giving cadre clearance. An o

officer shall invariably be transferred out of

the station in which he was on deputanon L

on his return

In order to encourage ofﬂcers to seek
postings in Class 'C’ statlon the
Government shall sanctlon

a) . At least one vehlcle for offlce
: use in every Class 'C' station
- '.lrrespectlve of- the level of the,
officer hcadlng the office; and

b) ‘ 100 per cent. housmg facrlltles .
© at the Officer. Ievel to the- extent' {
© [ 'possible. i
c) The startlng pomt for

=
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computing the stay in Class ‘A’,
‘B" or ‘'C' station shall be the
date of joining at the station.

Joint Secretary (Admn.) posted in CBEC as
its Member-Secretary

The officers after gompletmg their tenure in
North Eastern Region (Assam, Sikkim,
Meghalaya, Mizoram, Manipur, Nagaland,
Arunachal Pradesh and Tripura), Jammu
and Kashmir, NACEN and its RTIs and
Vigilance Directorate and CESTAT will get
preference.in posting to stations of their

choice. ,

When a cértaln number of officers are due
for moving out of a station to a new station
or by local rotation to new postings in the
same station for the reason of having
-completed their tenure, but cannot be so
moved due to inadequate number of
vacancies available, the officer who has
served for longer periods will be moved

first.

The station of the posting will be taken as
the actual place where an officer is posted.
and.not head quarters of Commissionerate/
Directorate to which the officer is posted.

i

All posts ini'CBEC have been classified into
sensitive and non-sensitive with the approval
of the Government: [Annexure-V]

Ordinarily, the tenure of an officer on a
sensitive post shall be two'to three years at

one stretch.

posting.

6.0 CAT#.GOR_ISATION OF POSTS INTO SENSITIVE AND NON-SENSITIVE

' In the Directorates of Revenue Intelligence,
Central Excise Intelligence, Vigilance and
Systems the respective Director General will
propose a panel of names for the
consideration of the Board/Placement
Committee. Individual officers will be

~ selected by the Board/Placement Committee,
 which will also indicate their station of

‘The maximum length of tenure in the
Directorates of Revenue Intelligence, Central
Excise Intelligence and Vigilance will be three
- years, subject to the condition that no officer

'+ shall spend more than six years in these
© Directorates during his entire service career.

\

8.0'POSTING ON COMPASSIONATE 'GROUNDS‘

7. 0 POS1[INGS IN DIRECTORATEs OF REVENUE INTELLIGENCE, CENTRAL EXCISE
INTELLIC‘ENCE, VIGILANCE AND SYSTEMS (CBEC)

o
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In case ah officer seeks a posting to a —2 3
particular station on medical grounds, the ’
Board/Placement Committee is empowered /

B e i ani

. ~'to take a decision on his plea. However, if
"4 required, the Board/Placement Committee
! “ may refer the case to a Medical Board.

st 8
e
e

o

y In case of working couples, if the spouse of
=4t 11 an officer is working outside the Department,
i | posting in the same station may be allowed

, subject to the instructions issued by the
: ' Department of Personnel & Training on this

: issue.

o

R

LG T AN N
TN

8.3, . " Incase where the spouse is also an officer of
i || the Departmentboth the officers should be

; " posted to the same station, if they are

| otherwise eligible, provided that, jointly, they
1 .| do not occupy more than 50 per cent of the

: posts in that station.

i : :
9.0 TRANSFER ON ADMINISTRATIVE GROUNDS OR IN PUBLIC INTEREST

Notwithstandihg anything contained in this

9.1 -
policy, Government may, if necessary in
public interest, transfer or post any officer to
any station or post; :
9.2 An officer against whom the CVC has

recommended initiation of vigilance
proceedings, should not normally be posted
or remain posted at the station where the
cause of the vigilance proceedings originated.
He shall also not be posted on a 'sensitive’
charge. This restriction will remain in
operation till such time the vigilance matter

.+ is not closed.

10.0 AVAILMENT OF EARNED OR STUDY LEAVE AFTER ISSUANCE OF TRANSFER
ORDERS

!

1
H

' i
An officef under orders of transfer shall be granted Earned Leave or Study Lcave only after he has joined his new place of
posting. The period spent on Earned Leave or Study Leave will not count towards computation of tenure in that station or
‘cooling qrﬂ‘ period. Officers who proceed on Earned Leave or study leave without completing the minimum tenure
prescribeld for the station/area will have to rejoin the same station for completing the prescribed tenure. In other cases the
Board/Placemént Committee will de‘cig'e‘;heir posting after they rejoin on completion of the Earned leave/Study Ilcave.

Annexure-I

CLASS 'A' STATIONS
. Mumbai (in¢luding Thane and Belapur)
. Delhi (including Faridabad, Gurgaon, NOIDA and Ghaziabad),
. Chennai
. Xolkata
. Bangalore
. Hyderabad ' .
. All posts in the Customs Overseas Intelligence Network (COIN)

NN AW —

| : ’ Annexure-II
i ‘

¥
i.

CLASS 'B' STATIONS

i
j' S.No. - STATION
1. AHMEDABAD

Do
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ALLHABAD : oA

MANGALORE |
COCHIN \ - (gv7
BHUBANESHWAR
INDORE
RAIPUR
TRICHY
MEERUT
VIZAG
* JAIPUR
CHANDIGARH (INCLUDING JALLANDHAR)
PATNA
 LYCKNOW
KANPUR
RAIGARH
PUNE
VADODARA
GOA
SURAT
JAMNAGAR
KANDLA
LUDHIANA
NAGPUR
NASIK
RANCHI
RAide \

Annexure-III

CLASS 'C"STATIONS ANNEXURE-IV

STATION
AMRITSAR
AURANGABAD
BELGAUM
BHAVNAGAR
BHOPAL
BOLPUR
CALICUT
COIMBATORE
DAMAN

R T



o 10 DIBRUGARH 5

11. GUNTUR
[ 12. GUWAHATI d;\
. 13. GWALIOR
| 14, " HALDIA
15.  HAZARIBAGH
N 16. JAMMU & KASHMIR
i 17. JAMSHEDPUR
f 18, JODHPUR
- 19. , MADURAI
| 20. © »  MYSORE
| 21. PUNCHKULA
P 22. PONDICHERRY
i 23, . "ROHTAK
RT3 SALEM
{ 25, SHILLONG
.26, SILIGWRI
B 27. TRIVANDRUM
- 28. TIRUNELVELI
~§ 29. TIRUPATI
g 30. TUTICORIN
! 31. JAPI

|

! ‘ REMAINING CITIES(OTHER THAN CLASS
i» ; /A" AND CLASS 'B' STATIONS)

i.

; Annexure-1V
North Zldne Jurisdictional areas of Chief commissioners of Customs & Central Excise of
Chandlgarh Dethi, Jaipur, Lucknow, Meerut (falling in the States of J&K, Himachal Pradesh,
Pun)ab Uttaranchal U.P, Delhi, Haryana, Rajasthan & Union Territory of Chandigarh)

East Zone': Jurisdictional areas of Chief Commissioners of Customs & Central Excise of
Bhubane!sh:war, Kolkata, Ranchi, Shillong, Patna (falling in the States of Bihar, Orissa,
Jharkha nd, West Bengal, Meghalaya, Nagaland, Assam, Sikkim, Manipur, Mizoram & Union
Territory of Andaman & Nicobar).

West Zoné: Jurisdictional area of Chief Commissioner of Customs & Central Excise of
Ahmedabad, Mumbai, Pune, Vadodara, Nagpur & Bhopal (falling in the States: Gujarat,
Maharashtia, Goa, Madhya Pradesh, Chhattisgarh & Union Territory of Daman & Diu)

South Zone : Jurisdictional area of Chief Commissioner of Customs & Central Excise of
Bangalore, Chennai, Cochin, Coimbatore, Hyderabad, Mangalore, Visakhapatnam (falling in
the States of Andhra Pradesh, Karnataka, Tamil Nadu, Kerala & Union Territory of
Pondicherry & Lakshadweep)

Annexu;re’-v

Categorlzatlon of posts into sersitive and non-sensitive: The following posts have been

: categonzed as sensitive and non-sensitive:

' I
b

'

e -
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A. Customs Commissionerate -

S.No.
1.

S.No.

Gtoup‘A'pd§th
ConwnSSmﬁeﬁ_;js
Comﬁv(GenJiwf!_

'Conwﬁh(AppéaE)7ﬁ.

- Commr.(Adj.)

Addl./t.

Commr./DC/AD

Section/Branch’

PfeVenUve
Legal
Rummaging &
Intelligence
sliB
Air Intelligence
Aﬁpdﬁ
Town Uﬁemgcnce
All Appra@ﬁng:Groups
Doctks/Shed

Statistics
Audit
ReWew-
Tﬁbunaf
.M;D '

All other charges
which do not involve

regular dealings with
the public

B. Central _‘E‘XCise Commissionerate

Group'A'posff :

Commissioner

Cbnwﬁr(AppéaB)-;

Comniﬁr',(AdJ.)

Addl /[t
Commyr./DC/AD

<y

‘Secﬁén/Branch

" Anti-Evasion

Legal &
Adjddication

26
Category qﬁ{

Sensitive
Sensitive

Non-
Sensitive

Non-
Sensitive

Sensitive

Non-
Sensitive

Sensitive

Sengﬁve
Sensitive
Sensitive
Sensitive -
Sensitive
Sensitive

Non-
Sensitive

Non-
Sensitive

Non-
Sensitive

Non-
Sensitive

Non-
Sensitive

Non-
Sensitive

Category

Sensitive
Non-
Sensitive

Non-
Sensitive

Sensitive

Non-
Sensitive



P&V
‘Audit

Divisions
i Review

Technical/Audit

Chief
Commissioner's

Sensitive

Non-
Sensitive

Sensitive
Nonj
Sensitive

Non-

Sensitive

Non- -
Sensitive

27

Unit/Office

| "_ - C. Directorates
. - :

S.No. Gréup 'A’ p_oSt Section/Branch Category
1. ‘u All posts in DGRI . ~ Sensitive
2. | _ Al posts in DG (V) » - _  Sensitive
3.0 " All posts in Ce_r‘{t;ralv - o ' Sensitive
S Bureau of Narcotics ' '

All pésfs in DGCEI ' ~ Sensitive

5. All posts in COR - | Non-

f Office ' - Sensitive
6. All other - . Non-
o ~ Directorates - , ; Sensitive

~ 0 i

5
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workmg and/or posted at present

Date frem which posted inthe
presthommte /Dte

rat o Birth = '
2 Home Town&Stam. :

;ing ince entry | |nto the Croup ‘A' IC&CES service in the prosc.

# - &Y

. i TR L e ek C
o ik PROI‘ORMA-H o X E

TRANSF‘ER PROFORMA R ' ‘ /\)

@ i Nameorthe Officer {;'1?“, o ..-k‘ C.RIGZIN . ) e

(b) * SI.No. m the Cwnl Lns' 3 i+ 360 - ‘ P

() Deslgnahon CRE Additional Comﬁiissioner :

| () Commte / Dte. /Offnce m whic Commussnonerate of Central Exc:1se !

Dibrugarh, Assam -
06.01.2003

L i 26.12.1953

‘Lahul & Spiti H’in"&a»hal “radesh
.:d proforma :

"k e : , Dt
Post teld o] 1Dt Gen./ *'Commte. Station == e
§ ol De. - : : From To
Scior Suprintendent | | . .Patna Customs Goraktivur
i Customs (Ireventive) . Kanpur’ (Plcvcnbv.) , (Ul;') 1200180 st ol
Gorakhpur he " Patna S _
Assistant Colléctor Al Patna Customs Varaiasi - A ) :
2 Customs (Preventive) |’ . Kanpur ° (Preventm_) ‘ (UP) 27.05.91 [ June, 1094 :
;Varanasi I Patna o g
.| Assistant Commissioner ‘: t A N . :
: | . R Central Excise Noida .. -
i , ; - 27 14:07.94 | June, 1998
3 C.en.ral.Excxse B Kanpur 'Meemt (UPRj 14:07.94 | June, 1
I Noida o | PSS B
‘ 4 Depuly Commissioner  ir| .+ MUrbAl ECustoms (Alrporl) vMu‘rﬁ’B‘oi»' 01 0798 Qolob(;er.
| - Customs (Airport) . Customs | Mumbai A B 200
‘ 5 Depu‘lyCommlss:oner Cenlral Excise Central ‘Excise 'Mumbai'-. Novcmbu November,
| Central Excise » Mumbai ) ‘Mum'bai-lll _ R __”()00 2002
| Additioral 7 Joint Commissianer | ) Cenlrdl Excise | Dibrugari} - -
B Clentrat Excise Shillong Dibrugarh, Assam “(Assain) | 0€.01.03 | Tirdate
auwal nostine 1o a particular station, . MUMBAL
ne the .ve diiferent stations in order to Reasons : . v
i s and nive reasons -{a) ! have complet my tenure of
- rposting in NorthEasl: i wrgicie, as per

|

t

|
b
|

|

[
4 . |-

" your spoust is employed and you-seek - o

..osting to a pérticular station, or retention
at the same place, give complete details
of such employment, designation of spouse,
pay and whether the jOb is transferable or. not

Other relevant information, if any

the D.O.P.&T.'s insltruction, lam anti od
to be posted (6 a placé of finy cliwice
- (b) My son is studying in Xlili: Ci s
. (Science) in Khalsa College, Malur: 2,
. Mumbai. Itis of utmost important that ine
" is net disturbed-at this crucial juncture of
..the academic year. So, | should be
posted to Mumbai. '

-NIL-

. -NIL-

Options ¢ nly i in respect of stations will be enlena/ned and requests for spemf/c post/ﬁ // a - "

carticulai ,tauon viill not be cons:de/ed

UL N
- I
o} May, 20‘05

atrelling Omccr s comments :

,.‘i, /yr/) R

T
/ //

: "L, RI G2.i I) ]
Add/uoua/ Conmmissior .. ’

The parﬂculars givenin Col. 1& 2 above are venfxed and found. correct : i

Mgk

(EVA M.R. HYNN/EW?A)
Commissioner

e i -l

IR :
ey
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11-JUN-2085 12: 36 From: ADDL . COMR., CUSTOM SHG UJ64CE:“‘UQI

To:03612346514

i " P, No. 22012/10/2005-Ad-IX

i Govarmnmant of Indla
! . Minlstry of Finance
b Departmeant of Revenue
e Central Board of Excls¢ & Customs
SRR
] Datad : June 10, 2005

: : OFFICE ORDER NO 91/32005
I

The follow' nq trangfers and posting In the grade of Additional Commissioner & Joint Commissioner of Customs &
Contral hdsc are hereby ordered with immediate effect and until further arders :

e

i ke m e e e i s - " ; . e
FNCIN

v amihiof Officer Presant Posting Posted to Zona/Directorute
1.7 [Rojori Kumor Sahoo [DGRI KOLKATA MEeRUTCX ~~ T T
I

[2.  |Archana Panday Thwari |DGCEI DELMI HEERUT CX / EXCEPT NOIDA &
B B aend . T [OTE OF LOGISTICS DEUT [BHUBANESHWAR CX A
[«.7 [Ram Niwas Rustag! [oeLni Cex zone [SRoNG o
[s- [P Singh [MEERUT CEX ZONE NOIDA [koLkATA CuS

- A DELHI CEX ZONE DELHI-III (GURGAON)  [nriment v B
le. [c K l(Snyul GURGADN BHOPAL CX .
(7. [p. Vankotoroma Reddy  CHENNAI CEX ZONE CHENNAL-III CHENNAL — [PUNE CX (GOA)
8. IM, Misugan "[CHENNAIL CEX ZONE CHENNAL-IV CHENNAT  [NAGPUR CX

(Goliamudi Venkats Krichna [CHENNAI CUS. ZONE CHENNAT AIRPORT CUS, )
% |Rao |, CHENNAL ~ VADODARA CX
10, |Mailika Arya MEBRUT CEX ZONE NOIDA NOIDA ggmi)cus (P) (OTHER THAN |
11 [Hanoj Kumar Arors [NACEN FARIDABAD ftucknow cx |
PR A MUMBAI-I CUS, ZONE MUMBAL IMORT

12. Arti A 1Sﬂt\l\!&!ﬁ ‘ MUMBAI , MHEDAMO X
13, |T.R. Kepoor MEERUT CEX ZONE GHAZIABAD DELHI CUS (PREV) OTHER THAN
[T4. AV Bowknshna " [G3CE1 CHENNAT [COIMBATORE CX T
15.  |Anil Singh Bodl CESTAT DELHI Bhopal €X ]
16 |Nects Lol Butalls DT& DATA MGMT (S&1-OLDE DELHI “[Ahmedabad Cus,
(377 ]v. Santhosh Kumbde CHENNAT CEX ZONE , DG (Vig). Chennal
[18 " [Rimanshu Gupta CESTAT MUMBA! Ahmedabad Qustoms
[19 [sugrive Mecna [MEERUT CEX ZONE. GHAZIABAD NACEN. Kanpur
‘zo Oebathich Sahy KOLKATA CEX ZONE, Kalksta (ST) My ! Cus (7 {ather than
|21, |5 N Srvastva OGICCE DELNT Delhi CX T
f22 K € Johny CHENNAJI CEX ZONE: CHENNAI-CHENNA! _[Shiliong €X
[2377 [p Hemovatti (Ms) CHENNAI CEX ZONE. CHENRAI-IT CHENNA! |Mysora. CX

Taxindlaoniine.com Pvi. Ltd., Pggwn 1 of 7

B-Ju 8183, Vasant Kunj, New Defhi-70
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[2¢  [seemalArora (Mrs) DG VALUATION MUMBAT [ahmedabad Customs 1
[25 |Decpsk Aore T NACEN HUMBAI JAhmedabod CX 5
2 mmo& Kumar gg._:: CUS. ZONE DELHI ACC (EXPORT) |\ aqodara € T |
37 |satish bogre . ng:gﬁx CUS ZONE MUMBAT TMPORT Yvadodara X !
28" [Chagau (31 Mahar “JoeLHI CEX ZONE DELAI-T1i GURGAON Abmedabad Customs
[25 " |Kamiegh Pragad Michra MUMBAI-CEX ZONE MUMBAL-1 _ Nagpur CX ' '""j
[30° |G. Sree Harsha HYDERABAD CEX ZONE HYDERABAD-! Coimbatore CX
"[B1 JAK yotsh ] OB CEX ZONE, DELHIL Jamshedpur X
|32 [x'S Bhatt " |DGRI BANGALORE B Vndodra CX
[33 |Sonosh Kumar Pendey _|OELHI CUS. ZONE, DELHI ACC (EXPORT) _ |Lucknow CX
34 |Raj Bans Singh i |DGICCE. DELHI Delhi CX (othar than class "A” Station
3s Suchitra Sharma Mrs ]NACEN DELHI ]Nagpur cX
[36  |Satish Chandra Verma DGICCE.DELHI TVizmgex
137" [C Rame Krishna Rao THYDERABAD CEX ZONE, HYDERABAD-1 _ |Ahmedabad CX
[38 [P Covaludu .- & |CHENNAI-LII CX JAhmedabad Cus
139 |Boddufari Hare | Ram HYDERABAD CEX ZONE, HYDERABAD-IV_— [Ranchi CX )
40 | Jullon Andrews CHENNAI-T CX [Shillong Cus (P)
41 |R Mohon Dais CHENNAI CUS |Ranchi CX
42 [Pothapu Suresh Kumar __|HYDERABAD CEX ZONE. HYDERABAD-III  |Vadodara CX
f43. [0.P. Nagendra Kumar [BANGALORE CEX ZONE. BANGALORE-T  [NAGPUR CX -
[44. [Ajit Kumar Mondal [0G. VIGILENCE KOLKATA [comMeaTORE CX
[45.7 [p.K. Mitre [KOLKATA CUS [MYSORE X '_"
[s6. Dayant Pratep Goswoml "~ [KOLKATA CUS [MYSORE CX
[47. [Ajay Dixit ~[MUMBAT - T QUS — PAPUR X
. [48.[M. Senthamil Scivan [GHENNAT CUS. PREV. ZONE, TRICHY  [KOLKATA CX T
[49. [Ashok R Mahida [ARMEDABAD CEX ZONE AHMEDBAD-III  [RAJKOT CX i
lso. lArmuw;a Raha “ ‘z”oz,;‘é;@ borer lCESTAT KOLKATA

(51. [Ashit Tysg!

[AHMEDABAD CUS. ZONE

[NACEN VADODARA

[52. jsaruw Gangadhar Devohwar [VADODARA CCE, SURT-1], SURAT [CESTAT MUMBAT
(53 [Surii Kumar Das [RANCHI CEX ZONE PATNA [KOLKATA €X

[;- [;;mﬁ Kumar Rustag! [AHMEOABAD CUS ZONE KANDLA CUS ‘ GICCE DELHI
55 [<. Shysmaundar [BANGALGRE CUS ZONE MANGALDRE [BANGALDRE CX

~ [PUNE CEX & CUS ZONE PUNE - TI

[DG. AUDIT CHENNAI

is7. {Stephen L D Souzs

[ViZAQ CEX 8 CUS ZONE

[NACEN CHENNAL

[58. [Shanksr Lal Meena

[59. ﬁz}osh. Pandey

[AIPUR CEX ZONE JAIPUR - 11

|CESTAT DELHI

raram e —— i b § O—

[AHMEOABAD CEX ZONE AKMEDABAD-1

" [DOPM DELRI

[60. [Shubh Chutan

[AHMEDABAD CUS ZONE AHMEDABAD

[NACEN MUMBAT

[61. [Bijoy Kumar Kar "[V1ZAG CEX & CUS ZONE [DGRI KOLKATA

[63. "[Rajoev Gupta: " |5ATPUR CEX ZONE JATPUR-1 [CHANDIGARH CX ;

[63. [Rshok Kumar Chaturvedi _[LUCKNOW CEX ZONE KANPUR [NAGPUR CX

[64. [satym mkash Paliwal [Lucxnow CEX IONF (v oW G, AVULT KULKATA -
[_'T_ Sodh T inntiutuaia  |KOURATA CUSTOMS i

nxlndloanllno,oom Pvt. Ltd,,

B-XI. 8183, Vasant Kunj, New Deini-70
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[ee. {aaju Gaorge

[MANGALORE Cex Zone

[OELHI cus

. ’67. ,*ad Haraa Khokaor

{mmeowo CUS. ZONE JAMNAGAR CUS

|74, Es SAXPAL

{MANGALORE CEX ZONE BELGAUM

- [CHENNAI CUS (PREV)

(PREV) KOLKATA CUS (P)
[68. [H.s. Sharms ~ T [pUNE cex T [OOOM DELAHI T
|69. [Dipak Bandhu Aaral . |RANCHI CEX ZONE JAMSHEOPUR [CHENNAI CUS (PREV) i
f70. ]mnawm snmm [COIMBATORE CEX ZONE JAKMEDABAD CUS
[71. [Karan Kumer Kapur {AHMEDABAD CEX 2ONE BHAVNAGAR " pEtHT X ‘
[72. [C.M, Choudhary [VADODARA CEX 2ONE VAPI |DOPM DELMI ’
173. [komam Netarago Pl + VIZAG GEX & CUS ZORE GUNTUR [CHENNATCX ;

81. ]ﬁmnorsx SINGH SODH!

,DELHI CQUS PREV ZONE AMRITSAR CUS

SETTLEMENT CDMMISSION DELHI

: [75._[BAGEET SINGH NUNWAL " [DGRI AMRITSAR [OELHT Cx "
. [75 ,Wmm PANNE) ’smu.ouc CEX & CUS ZONE SHILLONG imLk ATA CX '
! 7. NIRENDERA KUMAR-] "~ [DELRI CEX ZONE PUNCHRULA [OGICCE DELHI™ '
§ [78. [DEEPAK GARG [BHOPAL CEX ZONE . [cesTAT o "““__’i
: 79. "m""“ RAO '[mspua CEX ZONE AURANGABAD VADODARA O ,'
180 [CHALLIEXHUN SONGATE  [SHILLONG CEX & cUs 20nE SHILLONG  [KOLKATA CUSTOMS "~ = ‘i

|

I

[82.” [MADAN MAGHAN BUBEY ™™ [DRLHT CBX Z0RE R ROMTAK [DELRI CUSTOMS (PREV)

[83. _|DAVESH KUMAR SRIVASTAVA [VADODARA CEX ZONE VAPT IHYDERABAD X

[64.” o HUSSAIN BAIG ICHENNAL CEX ZONE PONDICHERRY —— [COGHIN CX

IBS. [SATYA NARAYAN PARWAL  [NAGPUR CEX ZONE AURANGABAG ~ [VADODARA o ) |

186. S PALAIYANOT [COIMBATORE CEX 20NE ‘[CHENNAT CUS (PREV) l

(82, [rciose [COCHIN Cex ZONE T IGRENNAT o ’ ‘:
|

'188. [BABULAL RAJAT

[KOLKATA CEX ZONE HALDIA

[SHILLONG CcUS (P)

{89. [M M MAGOTRA |COIMBATORE CEX ZONE MADURA] [CHENNAL X
f90. };OTANWATNI Gal gjg'?’ﬁ:’ev?s PREV ZONE TUTICORIN [cocnm I
[91.” [RALYAN KUMAR DUTTA IBHOPAL CEX 2ONE BHOPAL [DELHI X |
[92. ,sjuxesn NARAIN PRASAD VADODARA CEX ZONE DAMAN VALSAD [cesnw DELHI '
[93.” [MADHUR SRIGHAR REDOY ~ [VIZAG CEX & CUS ZONETIRUPATT ™ [HYDERABAD X '
194, IG S SANDHU [DELHI CEX ZONE PUNCHKULA {BANGALORE CUSTOMS |
195, [SUAZATHUNG NUNTHUK [SHILLONG CEX & CUS 20NE IDGICCE DELRT - -
196, _[PAUL RAINDERA LAKRA [C.B.N. GWALIOR [RANCHI €X B
97, [SUMAN BALA [tk cex ONE ao»-mx [MeeRUT Cx T
[s8.” [oEEP sHBGIAR ™ - [BriopaL cEX'Z6NE BHoPAL [nacen Farioasan '

199. 1K ASHI KHIEYA

[SHILLONG CEX & cus’ ZONE GUWAHATT  [KOLKATA CX

,100 H SOUNRARAJAN

ENNAT CUS PRE ZONE TUTICORIN CUS lmENNA, o

i
|
|OPPR DELAI i
|
l
|

J103. BORN TAL NGTLNELA HILLONG CEX & CUS zous SHILLONG
[102. [ VENKATA SUBHA REDDY [VIZAG CEX & CUS ZONE GUNTUR " [kOLKATA cus o
103, [G GANDHIDOSS [COIMBATORE CEX ZONE SALEN [DELRI GUS
1104 (K P PASWAN T T RN CEX ZONE JAMSRERUR [NACEN FARIDABAD T
I |
i e et T
. Page 3 of 7 .
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[105. |S KANNAN

|CHENNAI CEX ZONE [CHENNAT CX
[108. [K K AISWAL [MUMBAI-I CBX ZONE |JAHMEDABAD X
[107. [RANBIR STNGH [MUMBAI-1 CEX ZONE [COTMBATORE &X'
[108. [AMITABH KUMAR [PUNE CEX & CUS ZONE [PUNE Cx

[109. [A M{SAHAY

[MUMBAL-1I CEX ZONE

[AHMEDABAD OX

(110, [SHAILENDER SHARMA |CHANDIGARH CEX ZONE 7 kOLKATA €X
(111, VDAY KUMAR SINGH-1 . "[DGRI MUMBALI [VADDDARA (X
[112. [RAM AVTAR PABRI + PAIPUR CEX ZONE [DGICCE CELHI
[113. [R SINGH GranoEL™ * [MEERUT CEX 20NE " Mzaécx

fiis. hsnr:m SINGH
[135. K L RAMTEKE )

[MUMBAL-T CEX ZONE

"~ [VADODARA CEX ZONE

[AHMEDABAD CUS

ICHENNATCUS (B)

[116. [M K ARORA h [MUMBAL-T Céx ZONE [VADODARA CX -

[£17. [0 RANGASWAMY [DG VIGILANCE CHENNAI [VIZAG

[118, A KISANU " [<QLAKTA CUS ZONE [SHILONG CX

[119. [S ARUMGAM [CRENNAI CUS ZONE IVIZAG &X !

-[120. l“""‘ BALAJ NIRANJAN IVIZAG CEX A CUS ZONE .Icocnm e '

{121 A TAYACHANORAN ~ [CESTAT CHENNAT - [CHENNAT CUS (P) |

[122, [MITHRESH KUMAR ~ [MUMBAI-T CBX ZONE [VADODARA CX !

{123, [T RAIENDRAN [CHENNAT Qus zong [CoCHIN o ,
124 v PACKTAM {CHENNAI CEX 20NE frRIciy cus =

{125.[3 JOSEPH [BHOPAL CEX ZONE [BHOPAL X

[126. [HARCHARAN smGH [ONPROMOTION parPUR

[127. M q HASAN [MUMBAL-I CUS ZONE [PATNA CUS (P)

1128, |C RANGARAY [NAGPUR CEX ZONE [vizaG cx

[129) lmvm KUMAR SHARMA-TT  [AHMEDABAD CUS [DGICCE CHennaAl—

lxso. [mf”““ IIT SINGH lou PROMOTION [ZHANDIGARH e

(1317 [R JAGANANTRAR [GRENNAT CUS ZONE [FRICHY CUS

(133,15 7 HisRA

[PUNE CEX & CUS ZONE

" [SETTLEMENT COMMISSION KOLKATA
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[233. [MANOT KUMAR KEDIA [KOLKATA CUS ZONE [RANCHI CX

[134..|S SANKARVADIVELU - [CHENNAI CEX ZONE [PONDICHERRY CX

[135. [NAGESH PATHAK [MUMBAI-T CEX ZONE [SHILLONG CUS (PREV)

|136. |SATISH SHAH [VADODARA CEX ZONE |COTMBATORE ©X

[137.[K RAGHAPATHY ~ [CHENNAT cex ZONE " [MANGALORE CX _

[138. fn‘rmou KUMAR SHARMA [Mumw-n CUS ZONE :X:}g;éﬁr”ﬁg&‘tg“ -

{133. [G ¥ K RAO-TT [MUMBAI-! CUS ZONE [PUNE CX -
(140. [ASHOK KUMAR ™ """ "[oN PrROMOTION [cBN koTa = I
[141. [ISTIXHAR BAIG {DGCEI KANPUR [DELH! CUS

[T43. [FOGESH KUMAR AGARWAL  [WUMBAT-TT CUS ZONE |oG VALU MUMBAL

143 |. Venkat Reddy CHENNAI CEX ZONE BANGALORE CUS (OTHER THAN CL-A)
144 [AJR2uddin OGCE] LUDHIANA DGCEI. LUDHIANA

145 Nqanv Kumar Mollick ON PROMOTION DEUAHI CUs ‘ .
146 Anloo Jossph Chandfa BANGALORE CUS. ZONE NACEN. FARIDABAD !
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(447 [Ravi Protap Singh N MEERUT CEX ZONE MEERUT CX
148_|D Venkatzswarn Reddy VIZAG CEX & CUS. ZONE BANGALORE CUS
[149  [Vijsy Mohan Jain DGICCE.DRWAI MUMBAI Cus-1 |
150 |Samir Subhesh Bajaj DGRI. MUMBAT _ ORI MUMBAI 1
151 |pinoy Kumar MUMBAI-1 CEX ZONE N
152 |BodN Ram Acharya BHUBANESWAR CEX ZONE KOLKATA CUS (WEST BANG. (P) N
153 [Sidho Koka ~|HYDERABAD CEX 20NE VIZAG CUS ;
[154 [Manish Saxena ) MEERUT CEX ZONE DELHI CUS
[155  |Rbjoav Agrewal o LUCKNOW CEX ZONE DELHT CX -
156 [Ajay Kumor Pondey BHOPAL CEX ZONE JAPUR X~ i
157 |N| Padmaszhr ' BANGALORE CLIS. ZONE * |BANGALORE CX
158 |Ubkareh Tiwari OG SYSTEMS. DELHI _|oG sYspEU
159 |Rhjech Kumar Mishre DGRI DELHI DGRI.DELHI )
100 .-Imjay Bansol OELMI CUS 20NE DGRI. DEUHI
161 [Nasim Arshi ON PROMOTION MUMBAI-{ CUS
162 |v:whodhos Warange OGRI, MUMBAT "JSETTLEMENT COMMISSION MUMBAL
163 |M G Thamizh Vaivom CHENNAI CUS ZONE " |co1MBATORE X )
164  [Gyan Sarver ON PROMOTION DELHI CX
165 [ AV Srinivase Rao CHENNAJ CUS ZONE ~ [DGCEI CHENNAI
165 (Lallt Prasad DELHI CUS ZONE “ 0GR OELHT -
167 [Ranjit Kumar ON PROMOTION DELHI CUS
168 [Mohan Saxena DOPM DELMI DOPM DELHI
169 . [Menish Chandro ON PROMOTION KOLKATA CX (OTHER THAN CL "A)
170 |R Saravanaskumar CHENNAI CUS ZONE VIZAG CUS
171 [Suroksha Kattyar ON PROMOTION LUCKXNOW CUS
: 172 |Oipak Kumar Gupaa BANGALORE CUS ZONE COIMBATORE OX
173 [N Kumaresh ON PROMOTION CHENNAI CUS ]
{174 |Readip Suman KOLKATA CEX ZONE KOLKATA CX
175 |HARIBINDER K PRASAD ON PROMOTION DELHI CX
176 |MAHENDRAPAL K ON PROMOTION __|MuMBAI-TI CUs.
177 |9, CHANDRAMOHAN CHENNAI CUS ZONE COIMBATORE CX
178_[5 ANANTHA KRISHAN ON PROMQTION CHENNAI CUS
179 [sppas DG (viG.). KOLKATA PATNA CUS (P)
i 180 U,PENDﬂA SINGH YADAV DGRI. MUMBAI MUMBAT CUS-1
- 181 [PYARE LAL UPADHYAY KOLKATA CUS, ZONE KOLKATA CUS
182 |MANISH MOHAN 1I ON PROMOTION CHENNAI CUS (P)
183 |K BALAJI MAJUMOAR N MUMBAI-11 CUS ZONE muMBalTOUs
184 [OHIRENDRA SINGH GARBYAL MUMBAI-I CUS. ZONE MUMBAI-IT <X -
185 |HUTTER MINGAM ANAL SHILLONG CEX & CUS. ZONE_ |KOLKATA CX L
186 |3k YYAGI ] MEERUT CEX ZONE MEERUT CX ]
187 |F VENKAT “"|ON PROMOTION MEERUT CX
166 |PRASHANT KUMAR RALDAR DELHI CUS. 2ONE DG,VIG,DELNI ‘
- {169 |K RAMAMURTHY KOLKATA CEX ZONE KOLKATA CUS
150 |SANIAY SHARAN MEERUT CEX ZONE ggtm)cuscv) (OTHER THAN
191 [KCIENA PATNA CUS PREV.ZONE “[RACHI o |
152 |P MISTHUSAMY CHENNAI CUS. PREV. ZONE __|CHENNAI CU5
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183 [AMIT JAIN o ...)oneromMoTION — [cesTaT DELHL

154 [RGORUNATHAN _ —~~— _ o~ *TCHENNAI CUS ZONE [CHENNAL CUS T
195 |NAVNEET ON PROMOTION JvADQDARA X

196 |PANDAB CHARAN BEHERA ._ DGCEl ROURKELA [xowxaTA cus

197 |V K SINGH MUMBALT CEX ZONE _ _ |VADODRACX N )
[198 |S M AKNTER ON PROMOTION MUMBAL CUS (P) PUNE
|199 |RATTAN LAL BHAGAT CHANDIGARH CEX ZONE DPPR. DELH!
IAzq_o_1 STTA RAM MEENA —__ [IAIPUR CEX ZONE DELHI CUS (P)

201 |R K MEENA ‘ [DELHI CEX ZONE DELHI X

202 [IRFAN AHMED ' MUMBAI-TIT (CUS.PREV.) ZONE |PUNE CX

203 [RAJENDRA NAGAR MUMBAL-1{1 (CUS.PREV.) ZONE !j?)‘-"”‘ CQUS (OTHER THAN CL
204 |R S MAHESHWARI BHOPAL CEX ZONE T [HYOERABAD & B
205 |8 NISINGH ON PROMOTION LUCKNOW CX

{206 |ELS] THOMAS ON PROMOTION BANGALORE CUS

{207 |C R MEENA A _ DGICCE DELHI DELHI CX

208_[SURESH KISHNANI DTE. OF LOGISTICS DELHI _ |DELHICX _ |
209 |A KMADAN-T DTE. OF ORG. BPERMGMT.  [5epy cus

[210_[KRISHNA AKSHAYA MISHRA (Mrs) CESTAT. DELH] _ DELHI CX

211 [SANIAY KUMAR AGARWAL (Or) j D@ EXP.PROMOTION DELH! |DELHI CUS |
[212. [D N[CHAUOFARY |CESTA DELHI [DELRI X -
[213. [ANORNT KUMAR KAUSHAL .{OG AUDIT MUMBAI "7 [MUMBAL-T Cx |
214, [HITESH A SHAH " [CESTAT MUMBAI “[MUMBAT-TT CUS -
[215. [RAJESH PURI ~ [NACEN VADODARA [CHANDIGARH CX

[216, [MAYANK KUMAR JNACEN KANPUR [cen koTa

[217[8 V[OMAR "*[RELHY CEZ ZONE DELHI - 1l GURGAON [0G SAFEGUARD DELHI

218 E‘ﬁjﬂ,ﬁ’r’*&m DELHI CUS ZONE DELHIICD DG EXPORT PROMOTION
(215 [NAVEEN KUWAR JATN [DELIT CEX ZONE DELHIIV FARIDALAD [NACEN FARIDABAD

220, [GARNREET SINGH|ogunt CuS PREVZONE DG AUDIT DELHI

(221, [STMMT JAIN (MRS) ___[DELHI CUS ZONE DELHI ACC (IMPORT) & GEN ELHI __[CESTAT DELAI

"~ [DELMI CUS PREV 20NE ' [DGICCE DELHI |

[222, VDAY KUAMR PAUL

[2237[MARO) KRISHNA

[MUMABI-1 CUS ZONE MUMBAI (EXPORT) .

[CESTAT MUMBAL

BANIHRATA MUMBAI-TT CUS ZONE NHAVA SHEVA (IMP) & MULUND
224, W{TTACHARYA [crs NHAVA SHEVA DG VALUATION MUMBAI
[225][SANJAV PANT [MUMBAL-T CEX ZONE MUMABI-V '[0G SERVICE TAX MUMBAI
226 L‘,’,‘:*‘fq'%‘:" [MUMBAI- CEX ZONE THANE-1 CESTAT MUMBAI
j227. lpmxp KUMAR xmmz [MUMBAI-11 CEX ZONE BELAPUR [CESTAT MUMBAL
[235. [ORARUL BARNWAL ~ [CESTAT DELHI [OELRI X i
1229 lMAHENDRA RANGA Iooc:x LUDHIANA ggﬁ?oame OF LOGLSTIC |
230 [eviv SAATYANARAYANA [NAGEN HYDERABAD "~ [HYDERABAD CX ] [
f2317PANE K NATHANEIL [HYDERABAD CX [NACEN HYDERABAD
[232. [GANESH HAVANUR |BANGALORE CUS [CESTAT BANGALORE
L) S .
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[233.[U JARASIMHA MURTHY  [CETAT BANGALORE  [BANGALORE Cus
|234. [DHEERAJ RASTOGT '~ \AMRITSAR CUS (PREV) [DGRI AMRITSAR LUDHIANA

|
235, [5 X VIMLANATHAN ENNAI CUS - [OGRI BANGALORE :
[236. [A[K SINHA RANCHI CX : - |OGCEI JAMSHEDPUR ;
[237. [NAVNEET GOEL. [oeuacx , [DGCEI DELHI i
(238. [6] SIVANAGA KUMARI _ [UOP PUNE X o | 7 {HYDERABAD oX ’
1239, |0|PANGARKAR - ‘|COIMBATORE CX : [DTE OF AUDIT MUMBAT '
! [240. PKSINRA . JMUMBAI-TT CUS T - [6G SERVICE TAX MUMBAT |
| [241. [SWATANTRA KUMAR _ [RANCRICX 7™ “[SHILLONG CX i
[242. ) R PANIGRARI ~[VADODARA X [DELHI CUBTOMS ’
= | [m. lc RIGZIN  [sHionG o RO STOMS
[244. [KAMAL KUMAR oG viGIancE ‘ MEERUT O
‘ [245. [PREM VERMA [ON RERVERSION FROM DEPUTATION [oTE OF LoGisTICS
s 246 |p K-GOEL , DGRIGELNL _  [cHANDIGARH OX ]
247 |P NAGESHWAR RAD ON RERVERSION FROM DEPUTATION  |VIZAG OX
248 P P SINGH ‘ UOP CBN GWALIOR 0G SYSTEMS DELHI

U All the officers mentioned above should be reliaved Immedidtely 0nd o compliance report to this effect should
e sent by the Chief Commissioner concemaed to the undersigned by 15.06.2005. This should be followed by »
report contalning status regarding assumption of charge by tha transferred officers 2gaInst thair now posts which
ghould reach the undersigned by 30.06,2008.

3. With this order, all representdtions for posting and transfers in the grade of Additional Commissioner & Joint
Commissioner of Customs & Centrsl Excise recelved to date stand disposad off.

S . v ' . {R.K Kalin)
: : : Deputy Secrotary to tho Government of Indla

/),

I _ L .
Taxindlaonilne.com Pvi. Lid., Page 7 of 7
8-XI, 8183, Vesant Kunj. New Delhi-70
Web hitp /Agxindiponling.com.
Emait: systemggiaxindigonline. com
|

Cxr™

e
I %ﬂ”

\




y | 0%, GURU HANAK HHALSR GULI.EGE OF ART. SCIENCE & BDMHERCE
: | © . MATUNGA, MUMBAI -30 019. | e

JUNIOR COLLEE
ANNUAL PROGRESS EPORT ~ .
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